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The House reassembled at cne minute
past two of the clock, THE VICE-CHAIRMAN
(Shri V. B. Raju) in e Chair

THE BONDED LABOUR SYSTEM
(ABOLITION) BILL, 1976

K. V. RAGHUNATHA REDDY) : Sir, I
beg to move :

“That the Bill to provide for the abo-
lition of bonded labour system with
a view o preventing the ecomomic and
physical exploitation of the weaker
sections of the people and for matters
connected therewith or incidental there-
to, be taken into consideration.”

By emphasising in the 20-point program-
me the necessity of the immediate abolition
of bonded labour, the Prime Minister
voiced the aspirations of that mute and
toiling minority of our compatiiots that had
been condemned to live as exiles from our
civilisation.

The system. of bonded labour is the most
anomolous renant of feudilism still vitiat-
ing our society. It is the moral duty of
the nation to abolish the system. Freedom
can never endure with enclaves of bondage;
a civilisation with an army of exiles never
Jaste, ' %]

The mechanics of the system are well '

known. A poor peasant or an agricultural
worker takes a small loan; his dues accu-

mulate very fast under exorbitantly high !

rates of interest; soon he finds it impossi-
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agent; he is reduced to an appendage of
feudal property. The debt thus dehu-
manizes him; he lives like a sub-man; he
lives like a ‘thing’. The system therefore
not only dispossesses the labourer and also

+ diverts him of his human essence. The

! Prime Minister has rightly said that it is
THE MINISTER OF LABOUR (SHRI :

' to this mode of exploitation in

ble to extinguish his debts. he disposes of
his property but stil} continues to be in the !
red; he then begins to work for the ciedi-

tor at absurdly low wages and hopes to

repay the debt by the fruits of his labour; |

but the cruel logic of usury defeats him.
His children and grand-children also begin

to work for nominal wages to liquidate the .

debt,
virtual slaves to the creditor. The entire
future of the family becomes mortgaged to
a small loan taken in the remote past, the
debt becomes the destiny,

That is how this system based on usury
and feudal exploitation perpetuates unequal
exchange for ages. The bonded labourer
has no access to any commodily or capital
market; he ceases to be a free economic

Generation after ganeration become
. Bihar.

i

a barbarous systemi.

No civilisation can endure—half-free,
half-bonded. Freedom that co-exisis with
sub-servitude is illusory. So the Prime
Minister decided that the system must end.

This House is aware that feudal rela-
tions of production coupled with the mer-
cantilism fostered by colonialism gave rise
different
parts of the country. The colonies were in-
terested in impeding the development of in-
digenous market forces in the country.
They therefore aided and abetted the per-
petuation of pre-feudal economic structures
in this country of which the system of
bonded labour is one of the glaring
examples.

1 may take this opportunity to bring to
the notice of the House some examples
of the system existing in diflerent parts of
the country. The practice of bended
labour was found to be prevalent in the
scheduled areas of Srikakulam, Visakha-
patnam, West Godavari and East Godavari
in 1965-66. The Report of the Ccmmis-
sioner for Scheduled Castes and Scheduled
Tribes (1971-72 and 1972-73) says—

“It is suggested that o detailed study
on the subject may be carried out by
the State Tribal Research Institute as it
Is difficult to believe that the economic
condition of bonded labourers has im-
proved to such an extent that during a
period of 8§ years, this practice has com-
pletely disappeared.”

The system is prevalent in some areas of
The Report of the Commissioner
for Scheduled Castes and Scheduled Tribes
gives the names of the villages in which
this sysiem is prevalent in the State of
Bihar. The Report also indicates the
socio-economic factors that help the per-
petuation of this mode of exploitation. The
system of labour called Hali that existed
in Gujarat is a type of bonded labous
According to the latest commwunication re-
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ceived from the Gujarat Government, the !
practice of bonded labour is not prevalent
in the State at prgsent. The Commissioner ‘
for Scheduled Castes and Scheduled Trihes,
however, states that more schemes are ne- .
cessary for the economic rehabilitation of |

Halpatis.

In Karnataka, the Jeetha system that
evisted in Dharwar District comes under
the purview of the system of bonded lab-
our. In Kerala, the practice existed in th:
North Wynad and South Wynad and in |
Malappuram District. The State Govern-
ment have abolished the system by pro-
mulgaiing an Ordinance. But we have a
feeling that the ecoonmic rehabilitation of
the bonded labourers may take more time.
The Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes also '
indicates that in Madhya Pradesh the sys-
tem existed in the districts of Ratlam,
Morena. Jhabua and Mandsaur. The Gethis
system in Orissa amounts to boaded lab-
our. It is reported that in some backward
areas of Rajasthan, particularly in the
Bhimbarpur District, the Sagri system was -
prevalent. In Tamli Nadu, the State Go-
vernment stated that the system of bonded
labour was not prevalent. But the Chetty
ryotes of Gudalur Taluk employ the hil
tribals belonging tol Paniyas and Kattunya-
kan as labourers to work in their paddy
fields. Those who are employed for pad-
dy cultivation are fed and clothed by them
in addition to wages given in kind. The
tribals who are employed for cultivation -
are at liberty to go anywhere else if they -
are not pleased with their masters. Whether .
veally the persons, who have made some
contract, can go and work with other land-
lords so easily is doubtful, but without hav-
ing any detailed sdrvey nothing can be
concluded. Some surveys have shown
that the system exists in some arcas of
Uttar Pradesh also.

|
i
].

|
Sir, T do not want to inflict more details |
on the House with regard to the various [
aspects of bonded labour. This House will |
definitely agree with me if I say that abo- |
lition of this system is a political and [
moral duty that cannot be patlered with.“

The President promulgated an Ordinance |
on October 24, 1975 abolishing the system.

[12 JAN. 1976]

i punishable offence under the
" The Ordinance also

-evolve suitable methods for capalising

. ernment, nationalised banks, rurnl

. servitude.
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it has been laid down in the Ordinance
that o1 debts incurred by bonded labourers
shall be deemed to have been liguidated.
Any act that can, in any way, perpetuate
thiy system, or stand in the way of the
abolition of this svsiem, has been made a
Ordinance.
provides that there
shill be vigilance committees at the district
and sub-divisional levels consisting of offi-
cials dealing with developmental projects
and non-officials concerned with rural deve-
Jopment., The vigilance committees will
advise the Government machinery and will
cre-
dit and other production-inputs to  the
tonded labourer. Officers of the State Go-
veinment can be vested, under the Ordi-
nance. with adequate powers in respect of
inquiry, cognizance prosecution and trial.
State Governments have already been told
that the eradication of bonded fabour can-
not consist in legislation only; it is a com-
plex administrative problem, the solution of
which will require the concerted efforts of
the developmental machinery of the Gov-
banks
and social workers working in the agrarian
sector. State Governments have been re-
quesied to wtilise the Plan schemes for the
rehabilitation of freed bonded labourers.

"It has to be 1®membered that years of ser-

vility generates not only professional in-
efficiency, but also psychological inertia.
The dispossessed and bonded labourer got
used not only to starvation but also to
To extricate him from his eco-
nomic squalor and moral pallor is a diffi-
cult job. But we cannot afford to be tardy
in accomplishing this task if we want to
rehabilitate these creatures that once were
men,.

Appropriate agencies are making arrange-
ments for the collection of statistics on the
earnings of freed bonded labourers, The
State Governments have been asked to im-
part necessary vocational training to these
labourers to enable them to pursue inde-
pendent professions. If land is not avail-
able_ these labourers may be supplied with
the inputs for Khadi industries like bee-
keeping, handicraft, weaving or sericulture.

Sir, no oratorical gift is necessary to
convince this House that this Bill must be
enacted immediately. Exploitation is im-

- moral and immorality leads to decay. We
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[Shri K. V. Raghunatha Reddy] !
shall increase the durability of our civilisa-
tion by rehabilitating bonded labourers, the
dehumanised creatures that once were men.
1 may say, with great respect, Sir, that this |
legislation that is now being considered
by this House is one of the historic steps :
that have been taken by the country under °
the 20-point programme enunciated by the |
Prime Minister.

So, Sir, with your kind permission, I
beg to move that the Bill to provide for .
the abolition of bonded labour system with |
a view to preventing the economic and -
physical exploitation of the weaker sections !
of the people and for matters connected
therewith or incidental thereto, be taken
into consideration.

st SiIgR THTW AW (ITT 9I;q)
SU-qAIEAE WEIET, A ST fadaw adr |
Iafegy fFar w@r a2 sadqar aifty
% g 1% €} Srar Jifge W9r
WIS 77 Taqaar Wifeq & 28 ag aqrw
or vt g AfFA gEE FT qAr WA
FT /AT 9T ATIE AT A, AT SH qAT

AET FET FIAT B ) !
|

% za faw F1 dgy & wgaIw
AT g 17 ZfagrE & 9 agar € w@ar
g a1 sum wiaw grar g & wda
FA A IM OFF WA A AW
IRAET AIFT FAQT AT | &1 g&Y 79
HET F 49 @ 9 WIIWaAwy |
ITFT FAAGT ATHT FAQT A1)
9% WA ZATL ATNEAd HTE TAT
AT AFT HFET A ATAL 313D
AT g FUAWST 7 IT 4F & I
ST ®ErAIT 934 WL AT w0 A, |
d waqa 7 gag faanw & 1 =@
gAIX AW g & Ag afew g @d |
a7, FAM depfd aT WLEAE weAqr
9T OF FITFAT & | TH TEAIT T
TH FAF F T FAT FWIE AR
TH% Q. d T KT LA W
garg T wegar § {¥ 9% zwawg
T fagas @ &
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F zgararg A 98 (A¥ET FTET
qrEAr g v g9 fagasw ® e
ATV FT AT TAET § IR WH AT
g fm s afxfg Ty fagas @
FYF AV F grAY 4 & 158 9qF
qaqrT {99 TAEY H g9 aW A (WH-
famardi 7 gav-weT w9 § fagwe
& 1 3" A9 & fag FvETT 7 qaAr
wefiady R gwv Tarfaq wTAT 00
fm s faa{wa great W gEFT TEEy
@ gmwrfaga fRarsras | Fea gy
A AT & FZAT T0FAT g f S qqAT
#a g 92 9% 97 fusdr wifqar g
FEaze S gyswfag g | =g wias
gfez 7 a7 mmrfaw zfez & awrfad
g, waw fuerr glez § & g
I g A AT AT A TR &7,
afwa fwa-fos &0 T 37 <010 &T
NGV {HAT STAr g 1 WIS FIT IF
T Z, TH AR T A TIAATE! FEAT
FZAT E F AIT AGT TATAT R
HITL FEAW AT I F QF AT AT
fiaarsr da 4 W@y € SAFl genr
FOT 25 A% AT § | TH ATE & SO
AW § AT AR AN § FS AF7
1A WL IAF JZT ATH F €Y B F79
FIA TEAE | IAF U7, GIRAA, 14T,
% {F7 F qrEr 81 591 o fA@qr
TF FATT TIAT /(&7 A8 AT {aey
gae & & fau & faac g ar ag
Tl emre wfgq dgar & =91 Jrar
g, AT aF ITAGT @FAT g ALY
I QA A F1 G0 & ®F A
ATqT AT FT AF A7 & 9T H FIW
FIAT EAT § |

o 99 FATTF F IR T GITqET
ff | FAlEE ¥ qrgew {9 F3AS
FAH & qFaeg § {rare ) w1 &, 398
ug fo@r sar g7 9gf 93 44.57
gfqea 99 Fqrg A F AT,
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FgmE G FET { AAFAG |
ag uF fefag a1 § 1 919 FACT A
T AT AT T AT FT AGT AT
T STAT g

saawreger (i dto dto R ) -
F gt Fmrar g )

=Y figq www A §gr Ov
"garargfaar” g1 faaa @ 15w gIr
FE HIAT FO TIAT 3N & AT IF
AR ®T FAW & fAC waAW TG
TGHIT § A1g gg €Al T ATTRTET |
FAF &1 AR WC I AT F AT H
3% fAu I F19 Ay AT AT IFHT
G TEX F 9T H FH FA ¥ fog
A FAT  ATTH 4%z ¥ FHFE I
W@ AIEN IFAT AT T 25T
arfex #1 fasar 2

ar AE JAKAT FTATNT 28 94T 6%
TAAT T, T W IFTA | AT |
qF Atewd ¥ 5 28 a9t aF gard
RO T B - -G B i Y
eqTT FAT AL TAT| T BW § {oaey
asAifaw, amfas, s gy
g a Wizmary A Ay § fF s
z9 faor 4 9gy Faw A9 9smr
g femr @ Fdi =Y dva g
fagag ? gl s i Tada wra
q grEt 7 ad a9 ger § e
wad AT F FAT gAT ¥ AN F
d7 FFA & fAg, 39 IFT #7 s7947
T AW F/ AGA T AT oA IAFT
T A TH F )G @Y F
UF g qq FEAr awgar fx qfgarr A
g7 23 & FIT GEAT FT WA H13
fodt A1 =1 A grswar s
g & AR ST UM KT TZATNT AT
4 =g fwar
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fgzait & FrZe FGT #7 0¥, TqET
d 1P AIHA T@AT ARATE ) O¥
SHAT A E I arwrgar faarfat
FT 5% fag g &, 987 9T § SAFY
STE-ANE de1 FT AT FJAF W AW
I 3 93§ f¥ (g 41 gEm
FHAT ¥, ag A9 I U7 A J1TAT |
SH I & www R faw aseEr @y
ITA1, ATHT & FrAAY AT OEA,
gral 1 FTZ AT AW IAX g
AIAT U7 FAAT TH G A FT
AT & 3T QAR AT TH AW H
@ W@ & 1 Fsrad agfase @
A9 T IFT & FiT IF WA ¥
grvg &, af%T 38 "W gArd axae
F1 CAA TS aF A& war 5 3g geur
frg sF1T & 9 Wl & | 9 q9aa
g% g mreer §, AT Ty AT
agr 2, afsT 98 w9d g9 A8 Far
g, TAFT T FTATAT § FTqQ geyT
Ta # fag afaq faa aw=i &y
FAZT WIS A IS fwAr wme o9
IqFr ar faeair # fogr m@ar € 1
AW GFIT FT FAT F 1 T I¥ TFT
¥ qiFeT AT &1, §9 Irgal FFAT
@ 2| TR madraer at ¥ wersEi
FTST 1% dar vdF SO £1 I 595
TIYTC T ANST & 9T &7 AT I3
®E |4 W1 g At § Fav
1 Fod &7 A frar § 1 L.
g9 g9 aF SAEE A Biel AT H
Stqat /19 FIAT WGT § | I AEAA
ST Irgad ufvar & @n #1 9IE-
IS T9AT & & HIC SEEH A2 IHFT
drer 78T Bisy | #4 70 fFm AT B
fae dare 4% 819, gRW | G
GET FAE | TF FTH FIA Y IWTAE
S FT ST o (AT 1 TWA AAACAA
ot fafag @@ &1 g g =
MAZ GLETT F1 AT ARG TATET |
#9, fazen foom D2 AR & %90
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[t sitgw wwmw v |
TR 99 9% G gud 15w Traw
gfear & Wil #1 g9 IIWE 1w
g G371 ZaT § T SRAT [ A(ER
F¥ g OFT SF @ FT 23 8
o ST @F A9 T GAT AT & al
o1 AEIgIaT 1 QF §RY ¥ fAwa 99
g & 3T g, fRT g A% 2 97
g1T FT FJAT SATSTAITAT 5,7, 1097
§7 udwe Bie fao S g, 919 & #S
EEY H FIH AT (&30 i 9aT g, SAF
gq o afads a7 sreEr sEar # o
TR AT grEae ofEr & AWy oAr
FrST AT H FT A FAT Qv FAT T,
ST oH afvads o giar w@ar g

I3 AW & AR qar f# a7
qEgA T 9T, JgI HTET a1 @av fafqees
g, WA TIT.3WAT A1 73T oG df
aga g7 wa wrsw, fadr fzm o #w
qET AM & FZF AT WA F ST
fafrzsm @q <) &, el worgw #H
X7 TG e w1 W FT S AWGY q
gig &% difse =y F1 ogar =9
QT

TF QAT §I¥E 0 WG ST 7

= SR NmW el R arare §
fiwgarg 1w fag a1 mwwr @
v Aq# fafreer & s1o s a1 W
framr | sAw A T ¥ ifav 1¥w
SwerT g S fw omEom 881 & AT
WA FE AT E T T2 QY Fm
i g (% 2o Awgd g &7 A
T HZ SFATT WET &I HT UGAT AAT
T oFAAT FI HIT FAT & | miGE
feara & IAHT  GAearg aGv fAedy
%. .. ‘
SHRI K. V. RAGHUNATHA REDDY: |

Mr. Vice-Chairman, Sir, when this point |
has been raised, T wani to bring to your

kind notice and the notice of the hon'ble
Member that the Labour Minister inter- .
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(Abolitieny Bill, 1976 108

i vened in this matter and somehow the
| bonded labour who had come here from
" Rujusthan—all those who were here for
. the last five years—were released and help-
" ed 10 go back to their homes.

o I SAFTW AR . AZF-TET
gATT WG AT | AT BIET AL &
| @R R EET | SHAIT wgl ¥ e

gfar & @@ &7 9A FIF WA &

T AATA( F T FAG A T FE F7

Fom g fe zad wegh @w W
. fosdi ST =99 WEdar fevar g &
I 24T 98wy | g AT 100%YAT FAIT

g srafw @g 43 #T & 500 TGATIAT

g, ag wwg fem wv ufeaw ww@r g

o7 HIAT SHATL AT g | AT THET

qg7 T EART B

uF aiq W ag &gAr =g fF ST
AET ¥ AT W A A, A AT
g, g2t ¥ AN KT, S A da7
w1 79 WEAE | SR qT ;AT
qOT AT LA SHATA FT, AT gHIU
wgvalmar & FT00 IAF AT HA A1
=y g gadr Wi wiasy waFred g
72 2 1 Tu fwg &7 & &8 A g
Fifag B faq 1 w9 Fomse (997
2 I & a5t 7 fadi Wsishane =
% aw T artfe ST wiEsy a1 weet
ETST | WM T AITET AT & G
3 mAwE aw faar afss gq 7 f5ar-
HE 'Y FAT A gWH 0T o [F
vae fifafwew #1977 sag fFar
Sl

uF s fa99 ®F § &gHT =Jr3ar
2 FFES AAT H EHEGEH | SHATY HIT
wETEAT Fi o1 fuwrag § 9g arg
&, afsd o1 %0 TAF dx=dty grsAr
% 40 @ 50 wfqmwa @% Fwe 9I9
famtor & fwg gar § o1 &gl &S
M OFMT R GNAE | F WY HT AR
festrmi =mgar g % 9T Ww 7 9T
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FArEE T D FAA AT AT
ag ot aF fx qeT dro Tewgo o
AT &T dio 3aege e & AW
# AFEL AT X HAT-HAT B A F2A
dro geeq o Fro a1 mwwgd swrar @
A &2 dre geege o & AGGA
FH g AN BT H AW & e
ararfasz w3 wifs & feg#is glaag
7g1 g, 7 wAw fag mrearfew g Fi
FIZ EEN § ) WIS H52 F fawg A
SE WL 9T an] ALY ¥ 4 AT AVEIT
F zu faor & w1 =fzo

TeAeT HEGT, HT | W FAT ATZAT
AT AT & gg § a<y ardar 58 2
& a1q S HTT FT FAT AT
FX Qe A1 ATA IH fagaw T g0
q&F q1faar § ga% qaaly & aea
#, Ffww gz awear &gy ewmEr A€
& WX 48 g% qlaadi & foa v amd
TEA AGIENT 1 WA FT FIA TIARE
T WIE TR AfTA 47 HIT A A
afaw 97, yrflor 3 F AET F9T
WY & o1 wdg mwgw ogy  faw
7 § 97 &1 3faa ayaeer wvdr gl
O Y WA ¥ AR 0FEIA &,
IWUFTT FT FIE "weA agh Farar
AL

wgt a% 90 FAFTS & 28 99 gl
W g AT 4 AW EF  AEY gHI
g1 amo &t ¥ fran & a9ge
Y IFIR & £ foras arg weAT Uy
g1 &, gdr o afy & AR g9
Farg F9 B % fog wagd agf
T | ASET § WY W9 FH AE T
WY E | AT W9 9w Ag A
A AAGL & FL A4 T FI AR
JAT § FqOd | Ay wANgU FT
BT T & fog TmEET FwE NI
gamar ifze | w7 uAmEw enfd

[12 JAN, 1976
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FIAT AR | gaFT F¥H 3T % fag
WA F1Z Gr5ar g1 Ffge ) F
TIAHE T IH 797 9T G 9T
FAAFIT % fagla FT 99 597 219§
AT\ S T i § £ WA
FL ARSI E AR WA FIT A (A
4 A9 [UT FIX & AT HAT FH
Y wET oAl IAFr AFTH AT
HLFT &) GYRH T 7

Jqrenar WirAW, § UF goaq
fosr wex ITT 9IW A 1 ST AW
T U FEA AT E AT AYA WA W

a2 ) gER ag g fw faaa of

T FTECH T AW ZTE & I
st wat fwar g § g @ WA0A
g SrOAr | ¥Z @Rt g W Tar
wa zfeqm wif 7T OTE AT AL FYR
RT AT SN, HYH(T AEH QF A
Fzars § e fear § | o ar wAr,
faarg & fao Fxt faaq @mr o1 @fwq
o A% FAT ZAICTEEH & T4r7 g |
RT A WEIAAT & A(H AT IIAC 0
FA-FH & (wg, A% & fqq ar
Al ¥ fag #1F F9T AIC IY
arfar |1 SHET AEIWAT & 9TH AT
qEHT & A 7 AN Gar & & fog JAr
TS | AT HAA F(TT A THABIT
F exyear Fiforg qrfE ¥ gA BT
WuEw ol aigT WAt N e R A
ST | g/ FAC F( FEAT( LG
gufy  gAats drsar &7 e w
MY AT A% Gg A9 qesid §F
st anfgg #TTEl 97 & Al e
Tifgr 1 Ha € TR WeRT wEa F
zq faga® F1T &&MT FET g )

SHRI S. W. DHABE (Maharashtra) :

Mr. Vice-Chairman. Sir, this is a historical

Bill in the trade union movement.

Sir, as
you are aware. the United Nations appoint-

ed the Human Rights Commission for abo~

! lition of slavery and discrimination

of



Bonded Labour System

111

[Shri S. W. Dhabel

Now this Bill is a very impor-
and a
labout

workers.
tant seep towrads that direction,
landmark in the history of our
legislation.

Sir, before 1 make my suggestions on the
Bill itself, I would like to say that this is
for the first time that a battle for social
and economic equality is waged. I do not
agree with Tyagiji that this has got only
economic aspect. It is deep-rooted in our
social and. caste system and unless we the
parties including who are very much reli-

gious-otiented. either of the Hindu philoso-
phy or the Muslim philosophy, feel that it ! of bonded
is also their duty to promote the cause and | L a
. cent of small farmers, Harijans and Adi-

take this torch to every hamlet and cvery
village, this problem cannot be solved.
They should tell the people that these hu-
man beings also require a semse of dignity.
a life worth living, {ree from all these
bondages. For this purpose, 1 take the
opportunity to appeal to all sections of the
society, including the Government and the
Opposition. that this problem bz taken
above the party level, and everybody must
try to see that abolition of bonded labour
becomes a reality in life.

Sir, 1 would like to place the historical
background of this legislation Defore this
House. Under this bonded labour system,
a person usually takes a loan from the
Jandlord or the money-lender and has to
work for the creditor to wipe out the debt
along with the interest which is usually
very high. 1f that peison fails to repay
the debt by his own labour, his relatives
and descendants may have to work for the
creditor. The details of the bonded sys-
tem, however, vary from one region to an-
other, and are different in my State of
Maharashtia. A bonded labourer often
forfeits the ireedom of employment given
to the labourer or the right to move freely
or the right to apprgnoriate or sell at mar-
ket value any of his property or products
of labour. The system is often sanctioned
by.local customs and traditions. These are
cases in which several generations of fami-
lies have to work under bondage to repay
a small loan that some remote ancestor
took from the creditor. Bondage may not
always originate from an advance of
money but may be caused by obligations
sanctioned by local customs,

[RAJYA SABHA ]
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The real reason for the prevalence of
bonded labour is to be traced 10 the exist-
ing socio-economic structure of our rural
society, in which land is conceantrated in
the hands of a few upper caste people.
Economic backwardness of the mass of
peasantry s inherent in such a hierarchical
structure. This causes indebtedness among
the poorer classes to meet their minimum
daily needs.

Sir, 3 survey conducted in some U.P.
villages revealed that 95 per cent of bond-
ed Tabour belongs to the lower castes.
There has been no census of the number
labourers but one can form
some idea from the fact that 65 to 70 per

vasis in roral areas are steeped in  debt.
Seventy per cent of their credit reguire-
ments are .provided by rich farmers and
Lulaks. With a small upper caste group
conttolling credit, trade and contracts for
forest 1esources and public works, the
rural poor have no choice but to work for
them, sell to them their produce, buy from
them and barrow from them. Ignorance
and high interest rates ensute that the poor
labourers are indebted in perpetuity even
from generation to generation. Fear of
reprisals, such as beatings, rape and false
cases prevent their resort to law courts,
even if within their means. The fear of
helplessness has put them in such bondages.

Sir, [ do not want to take the time of
the House but I would like to say that
legislation banning bonded Iabour in some
States goes as far back as 1920. We had
the Bihar and Orissa Kamiaut Agreements
Act, 1920, which declared the agreements
entered into between Kamias and their
masters void, unless certain conditions were
fuifilled. As already stated by the hon.
Minister article 23(}) of the Indian Consti-
tution forming part of the Chapter on
Fundamental Rights lays down that traffic
in human beings and similar forms of
forced-labour are prohibited and any con-
travention of their provisions shall be an
oftence punishable in accordance with law.
Convention 29 of the Interpational Labour
Organisation to which India is a party says
that forced or compulsory iabour could not
be permissible. Section 374 of the lndian
Penal Code has declared any form of forc-
ed Jabour an offence. But despite a legal
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ban on this evil practice, it has continued

almost in all the States of ihe country.

Sir, bonded labour fluorishes in at least
17 out of 22 States and three out of nine
Union territories.
that in view of the Prime Minister’s own
initiative and announcement of the 20-point
economic programme in July, 1973

our programme. Therefore, Sir, I take this
opportunity also to congratulate the hon.
Prime Minister for giving importance (v
the problem of rural labour and for giving
a very high priority in the 20-point economic
programme. For the effective implemen-
tation of the Act, we have got vertain sug-
gestions and I am sure, Sir, the hon.
Labour Minister will consider then.

‘When we consider the provisions of this |
Bill, we find that iwo or three things a:e !

very important for the rehabilitation of
these poor workers.
then as rightly pointed out by

will create more misery for

Tyagiji,
them rather

[12 TAN. 1976 ]

It has to be noted, Sir,

this
question of bonded labour got priority in .

than give any solace to them. Fiist is to '

associate oirganised rural workers. INTUC
has started a trade Union ie. Indian Na-
tional Rural Labour Federation. The foi-
matton of vigilance committees at the dis-
trict level alone will not solve the problem
The implementation of this Act will have to
be ensured at the State level und at
Central level also. Therefore. 1 suggest
the formation of such vigilance committees

which should also include Scheduled Custe

members, and in those committees if
M.L.As. and M.Ps. and trade unions
also associated not only at the district level
but also at the State 'evels, then it will cer-
tainly go a long way in creating confidence
and it will also prevent the big cultivators

the

are

and kulaks harassing the rural labour and -

making their life miscrable.

My second suggestion is it will be very
essential that they must get aliernative em-
ployment.
the rural workers should be constituted by
the Government on the lines as is
Industrial Workers which can canalisé their

Therefore, a wellaie beard for

for !

scheme of employment to the rural labour.

One scheme which T will suggest {or the
Labour Minister to consider is the scheme
of guaranteed employment as is being work-
ed in Maharashtra. it is guaranteed em-
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plo.ment scheme. In Maharashtra, it has
been a successful scheme. Not only that,
Sir, 1n Maharashtra, there is a legislu‘ion
by which a levy is imposed on all the work-
. ers und professionals and an amount of
Rs. 25 crores has been raised out of that _
¢ levy and this amount is utilised for the up-~
“lifteent of rural workers. T suggest that
a levy should be imposed on the cultiva-
tors and kulaks who have exploited the
" workers for such a long time so that the
rural workers can benefit out of the wel-
fare fund so raised.

Ml last suggestion is about the tribal
labour.  For this purpose 1 suggest raising
of a Tribal Welfare Fund, Some amcunt
t can be set apart for the rehabilitation of
the Adivasis and rural workers i.e. freed
bonded labour.

With these words, Sir, T support the Bill.

" THE VICE-CHAIRMAN (SHRI V. B.

RAJU) : Mr. Lakshmanan,

If that is not there. .
i’

SHRI YOGENDRA SHARMA (Bikur) :
As a matter of fact, T should have been
called.

THE VICE-CHAIRMAN) (SHRI V. B.
i RAJU) : No name has been given fom
the CPL

SHRI G. LAKSHMANAN (Tamil
Nadu) ; 1T welcome this legislation fcr the
tcason that this is the only legislatior that
has been brought in the interest of the
people of this country after 28 vyeurs of

independence, Asg my predecessor. Mr.
Tyagi, said, it should have come ealier.
Of course, at Jeast, it has come today. We

welcome it.

1 want to take you back to the histcrical
hachground as far as Tamil Nadu is con-
cerned, We had a movement—stil”  we
have the movement—in Tamil Nadu, . <led
te “Self-respect Movement”. Man must

, have seif-respect. He should not fali be-
fore another man. He should not be at
the mercy of another man. Man is a hu-
man being and every one of us
must respect human beings. These are
the piinciples of the Self-Respect Move-
ment,  This was led by no less a person
than Periyar Ramaswamy who was the
President of the Indian National Congress
at Madras, our Vice Chairman knows him,
- And then he found that the Congiess Party
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was not working towards that end of abo-
lishing caste system, feudal system and
other things. When Periyar Ramaswamy
presided over the conference of the Indian
National Congress in Tamil Nadu, he
found two pots there: one for Brahmins
to take water and the other for non-Brah-
mins to take water. That took place in the
Congress Party conference itself. There-
fore, Periyar Ramaswamy left the Congress
Party and started this Self-Respect Move-
ment. And today his movement has been
crowned with success through the Prime
Minister of [ndia, Mrs. Indira Gandhi by
bringing in this 20-point programme. There-
fore, I congratulate Mrs. Indira Gandhi,
the Prime Minister of India for having in-
cluded this in the 20-point programme.

Periyar Ramaswamy did not keep quiet
after he left the Congress.
those who have read the history of the Con-
gress Party know, Sir, that he was called
the Vaikom Hero, A dog could go, an ass
could go, any animal could go in the
streets of Vaikom but a man could not go.
My friends from Kerala know this.
Periyar Ramaswamy who led the struggle
there and he was called the Vaikom Hero
by no less a person than Mahatma Gandhi.
That movement of Periyar Ramaswamy
has taken a shape today through the 20-
point programme and if at all I welcome it
because one of the items is this. And this
will be completed only if it is followed by
another two programmes which T suggest.

Abolition of bonded labour alone
not do any good to the nation. It should
be followed by another programme and by
adding it you can call (it the 2l-poine or
22-point programme, and that is, abolilion
of the caste system in this country. I do
not know whether the Prime Minister
would agree and openly give her support,
because it would affect her future in the
next elections.

Another thing is the abolition of the pri-
vate property system in this country. If
these two are followed, then this bonded
labour will definitely be nowhere. I must
have equal rights with another man. When
this caste system was introduced, man was
divided into four castes—Brahmana, Ksha-
triya, Vaisya and Sudra. This came after

Your know and :

It was -
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the Aryan invasion of this great country of
ours. Before that, Indian people were
solid and united as ome. Afterwards this
caste system came into being. And bond-
ed labour is the last caste. It was very
nobly called by the Father of the MNation,
Mahatmaji, as Harijans. How does the
capacity to lend money to anofher man
come . It comes because of the property
system. Therefore. unless and until you
abolish the property system, this man will
say that by caste he is supreme and that
he has been endowed with wealth and sent
direct from God. According to the Puranas,
the Brahmin was born from the face, the
Kshatriva from the chest, the Vaisya (rom
the abdomen and the Sudra—my friend,
Tyagiji is not here, I think the meaning is,
the son of a prostitute—from the feet, of
God.  When such a social system exists
in this country, then actually there will be
a bonded labour system also. Therefore, I
would suggest with the greatest respect to
our Prime Minister that immediately after
bringing in this 20-point programme, she
should not go {o the Kumbh Mela if she
is sincere. Our Prime Minister goes 10 the
Kumbh Mela. People who are after Nir-
vana attend the Kumbh Mela; in the name
of' religion or God people attend it. But

. it is also being attended by very big per-

will

|
!
J
i
{
1

|

sons, very important persons and leaders of
the pcople. Therefore, I would say that it
is not sufficient that we bring in legistation
to this effect but we must see that our ap-
proach to the Indian problems is more
scientific than feudal, more scientific than
anything else.

Therefore, Sir, T welcome this, At the
same time, the caste system should be
completely abolished, The -20-point pro-
gramme is not something that cannot be
altered, or in which some amendments
cannot be brought in. Therefore, 1T move
on behalf of my party and on behalf of
the people of Tamil Nadu that these two
things must be done. Actuaily, Sir, before
the Supreme Court, when our Government
moved that the private property system
should be completely abolished, the next
day the Supreme Court stopped hearing
anything in this regard—as you all know
from the newspapers. Therefore, if at all
this has come, this is a very good thing
that has been brought in by the Govern-
ment of India through the Prime Minister
in her 20-point programme.
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In forwarding programmes and planning
the Indian National Congress is
But how far they are implemented is the
real thing. How many programmes have
been given to the people for the last 28

[ 12 JAN, 1976]

supreme.

years ? How many Committees have been

appointed 7 How many progressive legis-
lations have been brought here ?
what reflection all these had on the people
of this countrv ? Most of the people of
this counfry are stil clow the poverty-
line. And this is in spite of so many pro-

oressive legislations, so many programmes

and four Five-Year Plans. Therefore,
congratulate the Governmeni in bringing
forward this measure. But, as 1 was told
by my friends in the Congress Party—not
new Congressinzn—this bonded labour re-
solution was passed by Congress even in

the year 1924 or 1925, in which vear T was

born. Therefore, as far as the programmes
are conCerned, no party can compete with
the Congrese. But so far as their imple-
mentation is concerned, so many reaction-
ary forces come and take away the initia-
tive. Shrimati Indira Gandhi. the Prime
Minister of India. has brought it in all
seriousness in her anxiety to see that the

I

bonded labour must be stopped and abo- |

lished. But what about implementation ?

After one vear she will have to come with

ancther piogramme. That is the  point.
Therefore, the root cause or the real rea-

son for the fauilure of this programme must

be found out. It is, I would say, because
of the system of administration in  this

couniry which was handed over to us by |

the British; that system is wooden. and it
has not allowed us to progress forward.
Therefore, until and unless we completely

But

revolutionise this administrative system in .

the country which was handed over 1o us
by the forcigners, by the imperialists,
the exploiters, things cannot move.
must completely rcvolutionise this system

by
We

and then only any programme that is ¢iven

by the Congress Party will come cut suc-
cessful. Therefoie, [ would suggest
the administrative machinery should
thoroughly changed. As T take part
the meetings of tiz Consultative
mittee, T find that whatever the top-most
officer says is told to us. I say, “Your
party is socialist. How can you give this
reply to me ?” But the Minister is not able
to go a little further and say anything
Thetetore, I would say that all the pro-

be

that |

in .
Com- .
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ctamnics are unique. Thete are the pro-
grammes which were formulated by the
Tather of the Nation. Mahatnw  Gandhi.
Therefore, the programmes are all right,
but the implementation is not all  right.
Fuwither, until and unless you change” the
alministrative machinery, these things can-
not be implemented. In addition to  this,
you must abolish the private propeity sys-
tem and see tha! the caste system is abo-

fisked.  Admumistrative reforms cannot do
ar, eood unless the administration is com-
pref’y revolutionalised  as has  been done

in China—of course we are not friendly
with thit countrv—by Mao Trestung and
~hers

st awieg Tt ¢ wEET, 29 g9 faw
F7 gifew TR 9 § FA0E o et
§ FT°T AUACAT OGO I WATHATT &
UF WA E0 AAALIT AANG F AH
Fva a7 9ura frar s R o A
fsm =1 @ 2O AW % A9 ¢ 948
aqurs afvfeafy & @wE0 & HET
uF aEto wR gEay faw g faad
TH FAAAT AT &7 W FIA X
fafsr agapdt a1 faar 5T & A1 IHH
gaey (F%T AT E |

TR g A | ALl AT FZaAT (& ag
yar Fa e gd | suR zhiem 4
WA AT WeR | Hsii AT ®TRA T
aweny § w7 %% & fw 7 I AATH
W2 & 245 F | gH ol 38
g fregfam @ o1 SFAE g I
watfas faa F1 ared AT At AT
q AT <rem §TaTY ax fAdT Far g
o ST GTAT FIA AT g I
guE aga SUl SeErg Ael gar g |
afi T {27 wgy g §I R/
TF SO % ITAL H AW AGE A Ia047 {F
15 A 0F & "EreE & AT
gifed< @, WEl qEF qAGE AT
& FE | o7 15 oW FET £ F gL
agt du® AWIX &1 41 § & AL
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[ dwix nat]

at I@FT wd Fgl ¥ g |
f-oet, #fwg, A9 wEgrsE &
UF HIANS 9 #Y aig g (%
fFq 9@ ¥ Fgi Wt 7Z T7uF AW
SaT §, AfFT ST qIFIT AT AT &
% warg WA £ fw gl am Al
g ar {®T g¥F1 qraq FT F30
T G@ §, AR, qIAT TS A
qa A 1wt W & wmaw T
gAY 931 fF d3  fxemd wearedw
z foafraa wiliwews fafasd o o
qAo fEadi ¥ ag war g f% qwew
YT FFA & 9fw garw & geaed
F St LT T G 2 AR EF AGT
qt‘ﬂhﬁ l

ST IW TF o qréig  (TAWT)
fafaezs & srars & feur 2 9% waq

g1

st At ol TR W ard E

[RAJYA SABHA]

|
|

(Abolition) Rull, 1976 120

S FTEAT 95 AG IH AT | IF AT
T FI g g2 WX Iq A NG T FGI
1589 =1 979 8 Araa fagaranfay o
wE T Fgrfw gw qw &C 3 e
ST AIET 7 FEr fF 10 T F@SA
=1feg a1 W@ § a5 fHEw 20 ¥
T 1 FEw J warfE 20 AR
@ w@m a FEr 5 w40 %
27 | TWATE ¥ FIGW FiAT Ay
WY wg AFIIET TAT AL AT 7 I
=13 &7 g grar @ agr fHEr |
FERI S FT ATGV G FEHTX FT ¥T
ag sfggna @l &1 & @ &%
¢ wafa qfw gam arm #99 &
THTA AT &, §GF AWGU TAT F
AT HTAT & AT GEFTL T & (F gH
g1 ag At &mw 57 gug 1 A%
A Az & fF = duw ARG
97T Wrw S FAH | WA TLIT B
FAifwg | weft T@ F g EA

) . . | agw % At A
geA A&l P & 1 d #% A oEE |

g fF W & 39 awuw wwgw WA
T AT & ATQAT 7

SHRI G. LAKSHMANAN : T have not

{ said that there is bonded labour in Madras.
I have only agreed with my Chief Mimis-

ter there. I have welcomed this programme.

T 9% ¥ afed g avET v
fear & 1 afws arg g T FEr @
fe dva el #1d%7 & 15, 18gF QY
g A wgw & Ay &7 fau g 1 emar
agaa g fF agt Wt @ A gm o
A9 [Hl 7 FF TF & (F 97 a7 AT
A F 1 A A7 afaw 13 H
AT T FIF 2 1 g7 FrFH |
gMT AT S T agT e
arevr fear 5 eafaqwa dafeq @1 €
A FT AT MG 1 T9 F1oA9TAw
W& @ ga T AT &7 29 a7 uF Prear
I AAT | IAIeEEE AT BEEAr UTR
FAT | OF AT ARIT 4T | IAT
g% qoear i al I|ar T fAar
OF 7@ AT IX aqa A w7 a9 7g
sig ®HFAT AT T A & AEAAT

|l
i

That is all.

st fwisg WAt 941 A8l FE0 0
Zrear 3, Wit gofEd o w T g
fr wor 93w & S fow 7 @9
oF qgdid & | 9gr 9¢ UF JHo [¥o
To §Tg@ AT 779 I1FR 9% TFF
SRR AR AT F WE AT AL
aex #r faard g & @1 S| W aga
@ DF S g1 @E &I g
fawraa faar siar 8, a7« &o dio
f1 &y & za ag i ¥ §g SRE
oF & fi @8 8 § @ 1 WA EAR
SAGT & @B S AET WIS A1d 8
Tq HIT TA GTE 9T SR aga ST
fagr fF a1 At g9 Tga F3 g AfHA
IAFT qIAA AL AT § | Anh S &



121 EBonded Labow System

A7 97T TTG-HTET a1qd FE, AfwA
qg U0 Ao o FAEY ¥ F ) Al
FTHT % QHo G0 To HIT AAFEIT
¥ g% Awgdl F1 @S F 3§ § AR
WgY & fEag g g oA ar a
AT SWET g (AATel ar sAeT ¥
T I qAT g W | g T
& AT Y& g Y, T 99 AT &
nfaerd =it FEn fo ag wedw
Aegla & MY F57 fF 78 919 § AR
|G Y Vg FT AT | A A
TEET TN E WA FF AT A G
a9 % EH FHATAT &7 T-2iF & TEL
fag1e a7 MTAqEAHT & fgars 9
JEL TET |

ST AR FFT F GrET &Y FLFTU AT
T EAEAIT T | TR [H A &
SETE H OFET E——HIT USHT § AT
TErE, I@ AT F a1 9% QEim g,

MES ST T YT LUSAT T @AY AGT
fadft Znlr, afer fagre & ai A

EEALE AN At

“The Government of Bihar have taken
action to abolish the bonded labour
system and have freed so far 525 lab-
Lomers T

3 p.m.

fagr = Si% fafrezt #87 €

The practice of bonded labour. that s,
compulsory service in lieu of old and
cutstanding loans is not prevailing in
‘e State.

PNWA, T% SAFT qAG g T TR
i ofzar & 12 fagva” Hu¥ §
qFOT ZAT F 1 4E @ gEiu gur
2 AT TFT | FE g fagv ¥ argT
@&= A20 & | IAT7 qqaq A7 g 7
Z&FT Waed w1 3§ fwovrsat 7 AT
=% F1 futew @ ERITAE | 9 G

[12 JAN

{
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FUATAEN T1ET (1 {®T a7 F IEIA

i v fag  (gfeamm) « fage d
feafg amr & 7

o

stdmem wwt: 9 Agm A
aad g & ik d@ o gaa,
{garsar €1 1 &, a8 §o e 7 18
g 3 @ 9 A7 9ud miad #
o frwar 1 su e & fw w@dr
"EIET ¥ FETd W (S| qOd w7 g
2 wmE TH S «7 geerd g )

7 A&l AR FTeATH ETFAT WG
wIAW T AR AR T3
FlavqT #2197 f9ie & qv S
1971-72 A% 1972-73 Ff & &
IR ATE T g =@y, fEg,
TSUA, FAlTE, FIA, AeX 9_A
IErar, TS, afae g #HIT 97
wgm wifs 10 vsAi § *fRwT A
fede & T Fgw AwgL F gAT T
IS GUTH 9% 999 & | AT gA e
aa AW wfgr ¢ B &F
TR FWEL AE AYIA  FET qUF
wggA gresd A fediiE &1 A o

o DF o Alo FTAMFIAT 1975
# zur e ofadea | $re g
mrza St v emzEe RdEmE ¥ E,
IEM EIA AFH WAATIAIA FRE(
F {7qrs o & off | IHA SR
gt {7 i far & 27 aidr #1837
fearwar & | wd & oar Fer g (F agh
97T FEF WWEL qAT AS T G A
% | gz frir wrEo were TTo & fawy
wx @ garfow gi ¥ | AR AT
Fedizgz feeedl 1 AW oA 1
g fage & uF fod ez &1
o BrAT |\ 3% S | IR IA 414 A
gl
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[+t Ftaex ami]

[RAJYA SABHA ]

r
|

The system of bonded labour was pre- |

vuiling in the village where the upper

caste Hindus owned bulk of the land :

and where traders, have been able to
grab vast tracts of land {ormerly be-
longing to the tribals.
R R R T R ol S i)
gy sEdiagz A [agrv & gF ardar
faar st ofi a9 fwar | gd foqé &
103 gafer & 7 gFfod  Zo0 ]
&

There is yet another kind of indebted-

ness.
agricultural labourers who will meet

1t is to emserf that number of

the landlord’s permanent demand for

labour ie. labour needed for sending .
the debt is |

cattle, etc. In such cases,
a noose round the borrower’s neck and

he is never able to cut this Gordian -

knot,

dvaq, fava wiod fa@leames &
oF 993 {T\F =i oA ghF a7
et A A % far 7 wergw

&1 A &7 qcar 7 fagiw 7 feag faw

facit T wemyw fwar g, & g Andwar,

TAT AT HqAT | G | arfae A,

T H AIFT AL ATART F AES WAL

FIIFW weqaq fwar & | WO weqaT

% ggin faar g i—

“1 have found hundreds of families
who were with their masters for more
than a generation for their own or for
their sons’ marriage expenses borne by
their masters and they remain tied to
their masters for ever.”

AT AR g TAN & I g AE

fafreex Fga§ v gae =3 Fuw

ANEY, I(ET AAT & AT | T AT

g o waEr qav g g fF a3 o

g war ¥ wwT I geir 7 A

g g 0% a8 aga & wser fa=

g #EF 99 aF TAF ATS! TFHY

FARA § AN AT SATGAT T TF F75

HTAIT TG B AT § )
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79 faafar @ oF ar9 7 HT 7R
FIA1 AEAT g ) fam ged & fagre
Fqg@ A& g, IH TAE F OF qG2-
GIE #ff W AT A 14-11-1975 %1
UF 0 q&T FA! F AW WA § | FH
agEdl g & UFATT YT *F FIAAF
M FaF wwewT, TUn AN, ol
HAE A § ATETTEO F A T
ady efimdr gfEr Tt @1 3g §’W
gar fF dax w9y g9 6w W
faar a1 & a7 SEA #a Aifes §
SHL gg AT Far | s@h AifEw W
IqY w0 7 W g qAT g 7 IHEH
qEIT AL Ga GITT | SHFT AT W Al
fagr war AR SEE FAMMET &1 B9
foar At | IEE 98 39S gEL @M
¥ Aqar gEET AT | AT W
¥ off S woA At wE | S g si
Wez o | formr g saq faar g%
“grst feafa az & 5 (59 ma arfaa
7 A, WO AT AW AT 7T § | S
Al STEr 9% g AT H TIF AAT
FIAFWE | F A HISE 7 a9
gixy fafwd &9 7 avg® wsge aq
gUE I SEM fA@ FTIH AT T arEr
fear 5 #15 gar wig w2 & W&l
g% & @uF AWET AL & | gaw
arasgE ¥g ¥ Far g {F agr 9%
FeuF AW AgI g | udr {rafy ¥ gw
T FIAT FX {6 T TATART 9T QK
qF AT N WCH | § AwE
(T § AE ard WA aMgH g F
A7 1920 7 fagIR & w72 UF ®AA
gaT & Wd FIA ¥ AT 0F FEE
FAET AT AT Ag AT ff daF Awgd
FUF ET & | AfE 9g TT @]
1920 ¥ FII 9% & | Tafag
# g AEarg F wew qvwd o
A3E™BI¢ EI9 gg W 97 7% 37 FIEA
F WV TFT Y AAT § A AT
STQAT, 99 8% TAF0 F15 HEA AN
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FeiEl ¢ | Aegfaa s gifes and
XA G AE FEAT FrEar g fF A
HEATE ¥ AN ATA UF WAGT I
st g ¥ S @ faq €, SAET A 9
ST gRET FIAT E 4 F Agarg v 8w
g § UF fywer &3 g9 9z
TUT gT UT TS ¥ A TR
fo=r €q MT AgT 9T aF &0 En
A1 9EY TR WA F@AT AL F
Sq % T @Y 9T qAF Uy
w fradr wufear 980 qarf o,
9 % TAET TATEAT ;SD TET
¥ g0 g a1 gafAe F oFmgar
g 5 =7 w@df W@y 37 5a Al
F oAgg F FAF 7 | FER 4W
Adr wreq & fF zgar watEng
TW §FR H P ) H AgaT g
& aw "t w2 fam 7 Ay €
& 7z war mqued g =Fifgw &t
IF UV '\ 9% UF A
FHE FAAy Afge arfy st %
wRT uE gar mIr & fAn mara
AR )

Tad Al dmq, ma owEa
fr 2wyt wvrwr wAl Er owewd
fF #%=5 7 w99 FEA & T
R v® faw = 2, @M F% I+
AE X1 TEF fSAFr HEg qwow
wiiaF  ARFIT AT gAmarT g
z 092 fAa% U U7 wiz I
& Agt Z1Ar £ wrozafa A wad
afaaman 7 121 7oz oqvz &
FAL R OFAAT AT AW, 4T
& fovza, gidt afe | Aaw wagd
91T F& T RS w1 "eH FTAr
A 9AF gAEte T gEEdm
e 7z agg wEaw § B o
safs 21 ) w3 aF gIR iy
S % TE g, waw wegl A

Yy Y

Hr 3 o

[ 12 JAN. 1976]
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AR AET W, [T qF 3TN
| ®TsT aqE ZIm, AT aF AET &
| FAS FAT AT FA FIF GG SATST
=ET @ wFAT | TEi|g W@l 9%
5 wraY sax 2@ 4 2@ ava 71 9034
frar & v fafsaa =98 7 3
arfrat  #iX gfwal a1 e
oid =g, gw wgw § foosaw
HA-ATT W9 3@ AT F1 o grE-
g wifan fF @ wagd & W
0T g~-2% §EFg g fo & 9w
& FY AR § @ AIGY FT AR

AFAT AT E, gETG 9T § o @a

| AT FT WA FATA 8, AiEgT wre-
A% ga ANEK &9, ¥ T FAH A A g,
AT TF &, AAFI GAF TAFAT AL ST
9% §, mfan fr oW daw wagd
F| ATHI HI——FTR W1 TG A
7 gfafafacs 2 1 @98 3 T &
#TE F oA 1 G E--aq
AT FT, HGF AALA FT AN &Y,
s 33 gfaa & ac & o IngEw
AT ZY, 39 €U F INE 9 WG
faag =fa difsg 1 o5 23 97 =g
T, IH 27 A% ITAF 32T F TER
I H%T\T |

SHRI SARDAR AMJAD ALl (West
Benwul) @ Mr. Vice-Chairman, Sir, per-
haps this is the first time that this Parlia-
ment is having the privilege of sitting to
legislation on one of the most important
points that have been made in the 20-
point promamme announced by the Prime
Munister.  And on ths occasion T must
congiatulate the Labour Minister for giv-
Ling us this opportunity to discuss it and
. to legislate the issue. that which perhaps
percolated in his Ministry as reported in
the year 1975 by way of a report of the
Commissioner for Scheduled Castes and
. Scheduled Tribes. Although it is 26 years
| after our Independence that we are legis-
jlating upon it, but the malady of this
,‘ problem was there and this sort of exploi-

' tation was allowed to be continued in this
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couniTy.

congratulate the Government, will

[ RAJYA SABHA ]
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f happy souls, unfortunate persons who are

Sir, definitely any historian will -
con- -

gratu’ate the Prime Minister and the Con-

gress Party as such if this whole is seen
from a philanthropic point of view, that
we c-e giving liberation to those people

who had lost it for no fault of their own

or
)

but rperhaps because of some loans
some debts which had been incurrcd
ther predecessors or by their forefathers
and who are still being treated mercilesdy
—a sort of exploitation which nuhps
some other countries faced it for quite a
long time before.

Mr. Vice-Chairman, Sir, today
we are discussing this particular Bill. 1
think almost all the Labour Ministers of
this country, of the various States, are
here in Dethi. And I had an opportunity
to Jiscuss this issue with at least threc
Labour Ministers of different States this
morning. [ asked them whether they had
got any information or statistics at all in
their Departments as fo what is the numbe:
of bonded labourers which they have in
their respective States.

I um sorry to say, Sir, none of these
three Labour Minister could give me any
figure at all. With a great
T wzs also listening to the debate of the
Labour/ Minister here in the Ceatre to
know whether he could produce any figure
It is unfortunate that we do no¥ have
any figures. It is quite natural that when
this sort of malady was geing to be wiped
out from our society, then definitely we
shall not be mincing words to praise the
whole thing. And astonishingly enough we
shall find some tilt also, some swing also,
in the version as made by my honourable
friend Mr. Lakshamanan on the other
side. T would like to know from the hon.
Minister :  Have you got any machinery
at present—if you do not have, do you
propose to have any machinery—to make
a scrutiny to find out in which pocket, in
which State, this sort of social and econo-

ic exploitation is still continuing  and
what is the number ? We have made
various surveys from the Indian Stat'stis
cal Organisation and others but if you
could collect some figures at leust with
regard to certain zones, it will immedia-
tely give you an idea abouvt those un-

still within this bondage. That is my first

submission.

Secondly. Sir, T had the oppottunity to
go through the Bill and some of my col-
leagues were also making these suggestions
and probably this point was also raised
i the Conference of the Labour Minis-
ters bemng held in Delhi for the last two
days that while abolition of a malpractice,

" abolition of a system which is bad, which

is pelilous. which is objectionable, can e
made but whar is the alternative ? There

“are people, those who are still within this

when

system, who do not have any other ai-
ternative way of livelihood. Mr, Vice-
Chairman. Sir. in this Bill, the only pro-
vision that has been made is the forma-
tion of vigilunce committees at the Dis-

i trict level and at the Sub-Divisional level
+ with the District Magistiate and the Sub-

expectaiion |

" a doubt within me.

i'wherc credit facilities to these

Divisional Officer at the head of it. and
the alternative livelihood for these unhappy
persons will have to be arranged bv those
vigilance committees. It is neither the
State Government nor the Centre tjat are
trying to find alternative sources of their
livelihood which wjll give them some hu-
man vilue. 1 do not think it will be
sutlicient 1o leave this whole issue of the
alternative  employment or  alternative
livelihood to these vigilance committecs in
the districts and at the Sub-divisional level.
One mean has been suggested in this Bill,
Sir. that it will be the duty of the vigilance
committees to arranae relief from the riral
banks.  Mr, Vice-Chairman, T am getting
How many rural banks
you have formed and how many units of
these rural buanks exist in  those pockets
unhappy

souls could be given ? Mr. Vice-Chaivman,

time without number [ have brought it out
here and my able colleagues on the other
side alsy have brought it out that these
financial institutions unfortunately are still
retaining that old character of financing the
big people, of financing those who without
the assistunce of these financial institutions
could proceed towards the betterment of
their establishments or their entrepreneur-
ship. And cn an any analysis, it has been
found that the financial institutions are
rather a bit shy to extend credis facilities to-
the few people, who perhaps because of their
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social and economic circumstances, cannot
come out to repay their loans. While we abo-

lish this system, it is primarily those people !

who do nos have any economic means or fin-
ancial means to establish themselves that
will have to be given this credit facility. Mr.
Vice-Chairman, Sir, I would like to know
one thing from the Labour Minister : Have
you formulated any scheme as to how
an easy credit can be given to these wun-
happy people, for whom we are going to
abolish this system ? Sir, these are the
vital things that agitate my mind. Then,
Sir, the third thing I would like to know
from the hon. Minister is shis. It has been
raised in the Parliament, both in this House
and the other House, that in the wurban
areas, you could know as to how many
pcople are there as unemployed because
you have got the employment exchanges
there. Bur what happens to those
live in the rural areas? The moment we
abolish this system, these people will have
to be registered in certain quarters. Unless
that institution goes to them, is will be
something fantastic on their part to come
and report to any urban pocket where they
can enliss themselves. Mr. Vice-Chairman,
Sir. we cannot leave this to this Ministry or
that Ministry. Since i» is a question of how
a toiling mass should survive and survive
honourably, it is, perhaps, the sole respon-
sibility that is falling upon the Ministry of
Labour that they will have to come out with
some material plan. T hope that the hon.
Minister, while replying to the debate, will
kindly give us a glimpse as to how he wants
to help these, unfortunate people to come
out of the rigorous of those who wanted to
exploit them for the last few hundied ycars.

With these words, Sir, T support the
Bill.
SHRI RAMLAI. D. PARIKH: Mr.

Vice-Chairman, Sir, 1 rise to welcome this
very important legislation, and I think, no-
body in this House or outside this House
would disagree with the purpose of the Bill
or the content of the Bill. The point how-
ever remains that the Bill, although il pro-
vides for the abolition of the bonded labour
system, does not seem %o be very adequate
to implement it thoroughly. Ancf: Sir, it
was rather surprising that some of the States
like Gujarat, one of the first ones in abolish-
5—993RSS/75
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' ing this system soon after the achievement

who !

of independence around 1948-49, should
be referred to here, purely for political
purposes, as if they do not agree with this
measure. Sir, the Gujarat Chief Minister,
Mr. Babubhai Patel, made a clear state-
ment in the last Assembly session in July
thas bonded labour system does not exist
there and the Gujarat Government has
stated this very categorically to the Labour
Minister, which the hon. Minister was kind
enough to quote here. Therefore, let us
be very clear on this point that bonded
labour does not exist there. The measure to
abelish this system was not taken now but
as far back as 25 years. The measures were
started even in the pre-independence days,
in 1937 in the former Bombay State when
the Congress formed the Government. So,
the question of having a bonded labour sys-
tem in Gujarat does not arise unless some

friends are determined to use this House
to malign the Gujarat Government in any

measure even if there is no disagreement,
even if there is full agreement.

SHRI K. V. RAGHUNATHA REDDY :
Sir, T do not want to intervenc at this slage.
But I would like to say one thing. We are
not going into the question whether there
is bonded labour in Gujarat or not. The
fact remains that there are quite a number
of books written on the subject, namecly,
the prevalance of bonded labour in Gujarat
and the form and manner in which it exists
there. Therefore, there is sufficient evi-
dence to come to the conclusion that there
is bonded labour in Gujarat. I do not think
shat the hon. Member need waste his time
on this question.

SHRI RAMLAL D. PARIKH : Well, so
far as the Gujarat Government is concern-
ed, it has been stated very categorically
that it does not exist and it will be still
willing to go through it again and find ous
if it exists anywhere. There is no disagree-
ment on the question that if at all it exists
anywhere it should be forthwith ' abolished.
As far as the Gujaray Govt. are concerned,
it has been abolished. Now, that this
House is debating such an important matter
-—the Bill is receiving universal support,
there is no doubt about it—, the hon.
Minisser owes it to explain to this House
as to why it was delayed so much. The
reasons {or delaying such an important Bill
for so many years should have been stated
to the Members of the House. Secondly, ¥
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think, the hon. Minister owes to us, to all
the Members of this House, to provide very
correcy, documented, authentic information
as to what is happening in each State and
we just cannos rely on press clippings and
reports and statements issued by the certain
concerned and interested parties. There-
fore, without losing any time, 1 would urge
upon the hon. Minister that such informa-
tion should be compiled and provided,
namely, the extent and size of the bonded
labour problem that is existing in the coun-
try anywhere, to the Members of the House. ‘
I think it is necessary to provide this in-

formation.

Secondly, Sir, so far as the Bl is con-
cerned, there are one or two concrete sug-
gestions which I would like to make. First
of all, the Bill does not make anv mention '
about the resettlemens of the bonded labour.
1 think that this Bill should have simulta-
neously provided for the resettlement of
this class of people. It is the obligation of
Governments, whether it be the Central |
Government or the State Governments, to
provide for their resettlement simultancous-
ly. That should have been a legai obliga-
tion. T would request the hon. Minister #o
congider this suggestion and see what can
be done to make it a statutory obligation and
see that at least a piece of land along wimm
the piece of land some loan is advanced 1o
them so that they can make their own liv-
ing and live with selfrespect.

e ———

Then, I come to the question of judicial
powers being entrusted to District Magist-
rates. In this connection, I would like 1o
state that looking at the work that District
Magistrates are doing, if we add to their res-
ponsibilities, it will not wotk. Instead, I
think, the Government should consider
constituting special tribunals, specinl district
tribunals in every district. ‘The more im-
portant question is not whether these tri-
bunals will be able to compiete their work
in a year or two but the main point is th
there must be a separate machineiv (o
attend to this problem and we should not
tag it on to some normal routine machinery
with the result that the whole problem is
submerged along with others.

The next question that comes to my mind
while going through this Bill, is that it does

[RAJYA SABHA]

not clealy provide—although by implica- ;
tion it does—that the principle of minimum
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wages will inevitably be applied to
bonded labour which is freed from this
system. 1, therefore, think that it is neces-
sary to sirengthen this Act by makmg cer-
tain amendments or, may bz, by elaborat-
ing certain provisions later on. The rule-
making power has been left to the adminis-
trative machinery. Instead, some special
committee of Members of Parliament or
some such special committee or high-
powered committec should be constituted to
make immediate rules so that this Act can
be implemented without delay. Our expe-
rience in the past has been that sometimes
even after the Biils are passed it takes near-
ly a year or two to make the rules and the
rules are made sometimes in such a way
that they defeat the very purpose of the
Act, 1 was happy to note that the Labour
Minister here to set up very expeditiously a
machinery to frame the rules under this
Act. T was happy to note that the Labour
Ministers have yesterday agreed in their
conference but this is a matter which must
be given topmost attention and urgency.

this

Then, Sir, this one measure should not re-
main an isolated measure. It should form
part of the whole system for abolition of
the system of zamindari, abolition of the
system of exploitation in any form, whether
it is in the case of Scheduled Castes or
Scheduled Tribes or other backward classes.
‘The Janata Front Government in Gujarat
has appointed three commissions : one for
the Scheduled Castes, other for the Scheduled
Tribes and the third one for other back-
ward classes to attend to all these problems.
A Scheduled Caste Corporation has also
been created and the land commission to
which one hon. Member here made a
reference is for consolidating the 29 legis-
lative measures which Gujarat has taken
for abolition of land tenure system. Guja-
rat has been one of the first States where
“land to the tiller” has been accepted and
implemented with vigour up to the point of
even the temple land which is covered by
this Act. Therefore, Gujarat will not bz
in any way lagging behind in supporting
this measure and such other measures
where uplift and welfare of the weaker
sections is involved because it is a question
which should be a top priority question and
we should all work together for the uplift
and for the welfare of the weaker sections,
particularly the Scheduled Castes, Schedul-
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ed Tribes and other backward classes and

Gujarat State has been taking some of the '

is
in

most important measures  and
ahead, compared to other States
measures.

With these few comments, Sir, [ welcomz

the Bill. Thank you.

fairly
these

THE VICE-CHAIRMAN (SHRI V. B.:

RAJU) : Mr. Nizam-ud-Din, you
to make a mention, but not the specch.

SHRI SYED NIZAM-UD-DIN (Jammu

and Kashmir) : Yes, Sir, I am referring t
page 2 of the Bill, that is, Clause 2

of “bonded debt™.

It savs :
“bonded debt means an advance
tained, or presumed to have

Just as some other hon. Members
bonded labourer.

tive, addition of some more words, that is,

.or the debt which has resulted in |

bonded labour”

Debs may not be a bonded labour debt but
into
debt
which has resulted in bonded labour should
my

the debt might have finally resulted
bonded labour. Therefore, every

be defined as bonded debt.
submission.

THE VICE-CHAIRMAN : (SHRI V. B.
RAJU): Shri Thakur, only five

That is

wanted

o
and
sub-clause (d) which is about the definition

ob-
been  ob-
tained by a bonded labour under, or in
pursuance of, the bonded labour system.”

also
made it clear, sometimes it may be agricul-
tural labourer who finally turns out so bes
Therefore, I would sug-
gest, to make the definition at the end of
the sub-clause (d) of clause 2 more exhaus-

|

minutes \

please because the Bill has been given only \

lwo hours
st qonrer s () @ swawata
b, FUTT HA( S A HT AT FEaw IEH] O
qTRFAq H JUF AL i qAT HATK
#i & AT fwx wrs qgg /A7 'Y
7 oftoa #7 W W@ §, 9g Wd &
g w @ gt 4 fogr A0
TE OF vHl AT AT 91, HIL a9
qOT JT AT AT F WS TGd S
zAWT aqt 7 araar # AT 7 A9 g0

[12 JAN. 1976]
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q, 33 g s ¥ Awndr feeng o
qg MITT Fi @93 99 G AATE FI
HIgT @M Wi 2 | AW w9 aG Fw
WA & 'q w gfey ofr fad €
giv zafar gz axd £ fF gz s
aareq g Aifgy | Fga-H @A gwIR
wat i F o €0 F wwadr g
fr efi of1 mga & Wil 7 9% wAGIA
#i feafa aga € @ua § | uw gl
Fi gar #1 fatg 18 g FT q7A1E |
7o faafes @ 4 wasr saw i S
Z17 for@ o uF @ wravs feArar
TEAT | M S A gATALAAE F AT
T FHET Ti——

“Gandhiji had foreseen that though
law is a powerful instrument in brimging
about socio-economic changes, by itself
it cannot bring about a social revolution.
Social revolution postulates change of
heart on the part of the community as
a whole and change of heart cannot be
effected merely by the enforcement of
law.”
¥ 27 T waqA 9 & 05 aedi o

ugmgrmf&afwww ECi ]
TN WA | AT AV AGA § A4 | AL
&I §F FAA F1 AAJMCE &TH A7
# AT ALAT ST, T GF FAT T
g3 & W@r, IAFT FIE HAST T4
g 1 # gmaat § .55 ag uw owasa
wEedqol FAA § | WA F ARL AGF
wagti 1 F§ AFTH qA0¢ FTATE )
¥l & W)Y A ET AAIR TR A
mEAT FT UF TG H AL WG A 7A
F ) UF TE R A o ara 77 goe BT |
#wt ¥ q@w & w7 F W g@ @
FTH | TAET WSTA QX I FI |
sofi feafy vz & f WGt & wegv arady
¥ @EC ST HAGE WA AT W AT
o A H gAY T 9T I F )
FEAAET ITH Tg  FTR FLAT TAA
| 2d s &7 Aranx g § r PRy &
arar ¥ fper wif® & 5 %o forar av
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[ TR B

a7 f&dt & IET F 10 To faar Av )y
qH OF AHA F AL R AR E
Sl 97 UF §UF WFGX F UF HA g4
£ aa%rt{ 35 wT T fd T HIT TR
aw 7 39 afErT 7 agw w9gw
gar FI QT TAT | WAq |7 94 Fer fF
g, TAFT @I &7, FT 27 a4a FI
QI &7 TET E | 3 avg & WAL
F1 AEE UF AGT gART AW
gATE STA Hal | S T Z® AT FT HGEA
farar %1% & 28 wnd &7 QUL AT |
q gue 3w #\ g9 Tfafera ofaar @
g 5 & #q7 9T wawg §Av E7
TH AHA | TLEM FT HIAT HGAW 2 1
T FAA AT AR wwd & feo,
TAFT 2T AT F & A gE W
%1 77 qifeql €7 HoAT  FIANM AT
=ifer 1 AfFT uF sw FER AR
I3ar & | el S T uF SATEgiiE
qF L1 | wSES aar g feafy 9g 8
f& seft@T @ FEd § 5 gw sl
TG AT | CGAR AW T FET FAT gA
g 1 FTa 1 AT FXA F g g Agre
FOAT AT BIT AR HAT TS JFAH
sfi FeTAT 9€ A ag g 32047 ATfET |

IYaATETe HaEd, W wrAr fF Im
AR H AN GIETC FT TG AT TFAT
=rfgn 1| qeETT 1 aAvfge fF ogart J
¥ A O, S AEE AAR § A
ST FE AT ET TAA AT E & SART
sia aF qfFa 7 fae, 79 g6 aREITH
a7 Agf dzar wifgy | o T a7
2T I AW T2 W T A AT A

FE HAL @A §, I qF I e
& FIAATE ALL Fi ATCIAN, I F 4g
qT ARG F arefi AZT § 1 W W
ST 7 48 Ay W AT Jrgar g fF A
A FT FLEL 9% SSAT ATEAT &
IAR ZEATS Wi A ATAT § WX I

[RAJYA SABHA]

|
|
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AW F7 I I3 g7 fagr smar &
gat feafy & 7 dav fafFeT qrea &
HIE F=M fF we faaga aaF © |
AL WY AHT K AT HGE FAT
X1 AT FIAT TG & Al qed! § FIAT
9% ARA  &HIfAT AT geaF T A/
9 S FAfT I97 FT 3@ TIFT F1
Feaifeaa Fifag | e & W FEA F
IeAUT FIA & fwdraa wie, 9@t &
Tt g it w1 o faewar
FaTd qrfE P FrAT 0% '
FOwa T | GAIG T4 WAl A TF
HYGqE 14 AT § 1 gy aut ¥ S
AAGL FUE a9 T T SAF] A qfFq
fadr g ns‘é 15 T91eq &1 ATAE} AT
frafi 5vg 26 SFE<) 1 wsid T AT
1T 39 T 7 WS afe SFex AFaTHT
gIX AT 97 agr g&war Zidr | 25
ATFIT, 1949 F1  TEM FIfeegue
TETFA( T FET 9T

“On the 26th January, 1950 we are
going to enter into a life of contradic-
tions. In politics we will have equality
and in social and economic life we will
have inequality. In politics we will be
recognising the principle of one man
one vote and one vote one value, In our
social and economic life we shall by
reason of our social and economic s#ruc-
ture continue to deny the principle of
one man one value. How long shall we
continue to live this life of contradictions?
How long shall we continue to deny
cquality 1 our social and economic life ?
If we continue to deny it for long we will
do so only by putting our political demo-
cracy in peril. We must remove this
contradiction at the earliest possible mo-
ment or else those who sufler from in-
equality will blow up the structure of

political democracy which this Assembly
has laboriously built up.”

ql T TETHT G of_Ig a0 &
T w9AqT g | SR 1949 F
gfaam T gwg F31 4ar, f5as;
X FTHRTT FT LA GIAT 41, I8 FT
ST @V AT, A IFF! qfa qgi WAL
7 ERU A F 20 T FIAA F AR
gg | ’TWH‘«TGﬁfﬂ'&TIﬁFHWF
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arifea frar war, few o oswEy
aTTO Y, I HOT & qfF A7 o
AT Ig gAY I FAAAT FAv | TRk
wezi & A A g HeAr S & fwEAr
Fgr {5 9ER Aga s waan faar
gl

Iqawieaer (s dto do )
g /Y v fgat §

s NUAR ST ¢ aga AT HAAT
ferar g ) oisfy % ot o ¥ g
feay, st Ifedi o ga, wagyy 7 #7r fa
fF&% at@ ¥ 9% 9T wenw 70 ¢ TH
TR EST Fg-aT AEAIE E, SiHvar
g % AV g, TR F ar o A3AT
AT E, F A qxWA A E TWAl F |
TAfaT g7 4 A wfaerds fagas 5
g oo aa 1 017 9qqH G| F 7 T4
TATE | AR |

SHRI KRISHNARAO NARAYAN
DHULAP (Maharashtra) : Mr.  Vice-
Chairman, Sir, I rise with your permission

to give my observations on the provisions '

of the Bill which is before the House for
consideration. Sir, the members of the
Treasury Benches and some of the members
from this side congratulated the Govern-
ment and particularly the Labour Minister
and the Prime Minister for introducing this
nieasure in the House. [ also wanted to
congratulate the hon. Minister, but, Sir, 1
could not do that because I have gone
through the provisions of this Bill. I have
read between the lines and T have come to
the conclusion if the Central Government
and the Labour Ministry of Shri Raghu-

natha Reddy is having the sepse of urgency |

and will {0 do away with this nefarious
anti-social system prevalent in this country.
Sir, 1 heard his speech in which he referred
to the report of the Commissioner of Sche-
duled Castes and Scheduled Tribes of the
year 1965-66. He also quoted from
report and in the reply given by him in the
other House to which my friend Shri
Sharmaji referred, he said that according
to the information given by different

that !
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States—15 States—in the copntry this sort
of bonded labour system is not prevalent
in their States and that it has been done
away with. That is the reply given by him
in the other House. So, from the informa-
tion that he gives to the House, it appears
that the machinery that he is having with
him to collect the data regarding she num-
ber of bonded labour in different States is
quite inadequate. As a matter of fact this
shows the lack of machinery available with
him and the provisions thas he has made
in this Bill go to prove that his Ministry has

no will to do away with this system,

Sir, what is there in this Bill after all ?

i+ They want to rehabilitate the freed bonded

- What is the machinery ?

How are they going to do it?
The machinery

labourers.

" is the District Magistrate. And what is he

" going to do? The provision made in
clause 11 of the Bill is: “The District

Magistrate authorised by the State Govern-
ment under section 10 and the oflicer speci-
fied by the District Magistrate under that
section shall, as far as practicable, try to
promote the welfare of the freed bonded
labourer by securing and protecting the eco-
nomic interests of such bonded labourer so
that he may not have any occasion or
reason to contract any further bonded debt.”
The words used here are “as far as practi-
cable, try to promote”. They have got
much faith in bureaucracy. What she Dis-
trict Magistrate is to do is ‘as far as prac-
ticable’ try to protect them. H¢ is free o
say that he tried his level best to protect the
interests of these people. And in the margi-
nal title what is stated is : ‘‘Duty of Dis-
trict Magistrate and other oflicers to ensure
credit.” What will they do? They will trv
to give them credit. Through whom?
Through the machinery that is obtainable
at the district level at present, L.e. a society
or a bank or whatever machinery is there.
And in the Vigilance Committce there s
only one representative of thesc institutions,
cradit-giving  institutions.  Now the second
function of the Vigilance Commiittie is “to
provide for the economic and social rehabi-
litation of the freed bonded Ilabourers”.
Only the provision is there. There does
not seem to be a will behind it. How are
these people going to rehabilitate the freed
bonded labourers ? Until and unless, Sir,
they are given alternative employment, this
provision will only be on paper; it will be
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only on the Statute Book. Betause I know |
personally of what type these people are. |
They are sub-human, they are a beast of |
burden. By giving money, how are they |
going to be rehabilitated ? If some eflec- |
tive machinery is provided in the Act itself .
to look after the interests of these people,
then and then alone this can be donc.
Qtherwise it will be only on paper.

|The Vice-Chairman, (Shri FLokanath
Misra) in the Chair].

Secondly, Sir, I will refer to clause 22
which says: “Every offence under this

Act shall be cognizable and bailable.” Sir,
the Minister himself has stated in the State-
ment of Objects and Reasons, in the last
lines of paragraph 1, “The system implied
the infringement of the basic human rights
and destruction of the dignity of human
labour.” 1If this is the picture of the type
of nefarious system that is prevalent, then
why is the offence bailable? 1t should be
non-bailable, Whose interests are you go-
ing to protect? You are going to protect
those people who are in the nefarious sys-
tem, by making the offence bailable, It
should be made non-bailable ? Why has it
not been made non-bailable ?

AN HON'BLE MEMBER : Procedurally
it ought to have been like that.

SHRI KRISHNARAO NARAYAN
DHULAP ; Yes. On the face of it, it ap-
pears that the District Magistrate will be
working as a Judge, and every offence is to
be tried by him, whether a First Class
Magistrate or a Second Class Magistrate.
If these offences are to be tried and if
you want #o put a stop to this type of anti-
lubour offences, then these should be made
non-bailable.

At present in the State of Maharashtra
this system does not exist that was the reply
given. Shri Ramlal Parikh also said that
this system is not prevalent in Gujarat. But
that is not a fact. Thousands of workers
from Bulsar and from around Surat come
to Bombay and they are working in the |
brick kilns in Kalyan. Outwardly, it ap- |
pears that there are only contractual rela-
tions but in fact, they are bonded labourers. i

l
|
4
1

Every year they come to work in the brick
kiln factories near Bombay. They are paid
some advance. They go back to their vil-
lages during the rainy season to carry on
their agricultural operations. And when I
those operations are over, they are brought |
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" back by force by these brick kiln owners

from those areas and they are forced to
work in their brick kilns. Similar s the
case with the jungle contractors where the
Adivasis and the Scheduled Tribes are
working as bonded labourers. This matter
should be enquired into. And if the Gov-
ernment is serious enough, the provisions in
the Act should be made stringent and effec-
tive rehabilitation of these bonded labourgrs
should be ensured.
sft vorenie Fag © 5 gamsne wEiEy,
# afeaa v wgfa (Seamaa) fagus
F gudA wvH ¥ fAg @er gEr g o
3w faer #r wRdT WA gY T I
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TH TN HI9E E 1 ug AT | i wWiar
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TGY FI AT E a9 % qG W7 AGT AHAT
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W w1 AA-mfEfes Joxdw @
1 A8 7=er M AT oA Fy & ag
R IR & TGT & w7 & g a7 37
qHAT |
SHRI K. V. RAGHUNATHA REDDY :
I am extremely grateful to all the thon.
Members who have participated in this de-
bate for extending their wholehearted sup-
port to this picce of legislation, The
speeches were very learneqd and passionate
and I do not want to add further to the
details of the speeches which the hon.
Members were pleased to make with respect
to various aspects and various manners in
which the bonded Iabour system exists in
various parts of the country, One of the
questions that has been raised is about the
definition of ‘bondeg debt’. I do not thipk
the way in which this legislation hag been
drafted give rise to any doubt which one
of the hon. Members has pointed out.
‘l?onded debt’ is to be read with the defini-
tion of ‘bonded labour system’ and one of
the clauses in the definition says :

“for any economic consideration re-
cetved by him or by any of his lineal as-
cendants or descendants”,

This, T hope, will dispel any doubt in the
minds of the hon, Members. because ‘bond-
ed debt’ hag to be interpreted with reference
to bonded system for which the definition,
is given in the legislation itself,

One of the features of this legislation js
the appointment of the vigilance committee,
There were certain suggestiong that there
should be committees at the State level and
Central level, Though I do not rule out
the possibility of having something fike y
watch-dog committee at the Central and
State Ievels, at present we will have this
committee at district leve) and sub-division-
al level because it is only at these levels that
the problem can be effectively controlled.
Regarding the constitution of this commit.
tee the law lays down that half of the per-
sons will be from the Scheduled Castes and
Scheduled Tribes and the rest will be public
workers. The District Magistrate and the

.Dy.hCommilsioner would be the Chairman
at the

resptctive levels because these gre
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the law enforcing authorities who will be
in a position to work better ip this field. It
must also be remembered that non-officials
will also be associated, but the persons who
are really affected by this are members of
Scheduled Castes and Scheduled Tribes and
therefore they are made effective members
of such committees. This should dispel any
kind of impression that the hon. Members
may have that the vigilance committee will
not be in a position to work effectively un-
less it is constituted at the Central and State

,i levels,
1
!

1 would now draw the kind attention of
the hon. Memberg and th= hon. House to
clause 15 of the Bill which reads as follows :

Whenever any debt is claimed by a
bonded labourer, or a Vigilance Com-
mittee, to be a bonded debt, the burden

of proof that such, debt is not a bonded
debt shall lie on the creditor.

Whenever a bonded labourer claims a
debt or whenever the vigilance committee
‘ says it is bonded debt, the burden of proof
| is not on the person who asserts it, but on
i the creditor. This is one of the meaning-
ful provisions in this Bill... (Interruption).
It is rather difficult to answer the question
! raised by the hon. Home Minister.

THE MINISTER OF HOME AFF AIRS
' (SHRI K. BRAHMANANDA REDDI) :
! No, no. ..

SHRI K. V. RAGHUNATHA REDDY :
Although he is a Member of this honour-
) able House, I do not want to consider the
' Home Minister as a participant in this de-
| bate and do not want to answer his question.
This is a legislation which has been approv-
ed of by the Cabinet and he is also a party
to this legislation.

1 Then, Sir, there is another aspect of the
Bill which must be considered and it is this:
We have made specifically a provision of
abetment in the case of bonded labour, in
the case of any offence committed under this

J Act, and I would like to remind the officers

’ who are to deal with the enforcement of

this legislation either at the district level or

at other levels that, if they keep quite when

i a matter i3 brought to their notice without

taking any action or if they are slow or

lethargic in taking action, I am afraid, by

a proper interpretation of the concept of

abetment in the IPC, these officers would

|
|
f
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be covered and their acts would atiract
these provisions if offences are brought to

their notice and they keep quiet. If I may | cally identifying bonded labour
say so, Sir, his is a kind of revolutionary ]

jurisprudence as far as the bonded labour
is concerned. Therefore, this aspect of the
question also must be borne in mind...

SHRI SARDAR AMIJAD ALI: What
about Sec. 374 of the Penal Code? That
provision is already there. What has been
done so far? That is what we would like
fo hear from the honourable Labouwr
Minister. . .

(Interruption)

SHRI K. V. RAGHUNATHA REDDY :
Sec. 374 is already there. But, here, if a
matter is brought to the notice of the officer
and if he keeps quiet, he will attract the
piovisions, ..

THE VICE-CHAIRMAN (SHRI LCKA-
NATH MISRA) : He wants to know. . .

SHRI SARDAR AMJAD ALI: 1 would
like to know whether any prosecutions wete
made by the Government since the provision
is already there.

THE- VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Mr. Reddy, he wants to
know whether any prosecutions ha.e been
launched so far in this regard.

SHRI1 K. V. RAGHUNATHA REDDY .
That is being provided for now and he
cangot expect me to have u retroactive
legislation  with regatd to this and even
though it may be possible to have a 1etro-
active legislation, you cannot produce ietro-
acitve offences

SHRI SARDAR AMIAD ALl -
provision is already there.

SHRI K. V, RAGHUNATIIA REDDY :
Then, Sir, there are two other important
questions which have beep raised : One i~
about the rehabilitation and this is one of
the material aspects that would be consider-
ed. I would like to draw the attention of tha
House 0 the decisions taken at the Labour
Ministers’ Conference only yesterday. Tt
has been decided by the Labour Ministers
in the Conference held yesterday, that is,
on the 11th January, 1976 like this ; While
the different State Labour Ministers pointed
out the steps taken by the State Govern-
ments for the abolition of the bondz2d labour

i his
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| system, it was decided, Sir, that the State
i Governments would take steps for specifi-
and the
Commissioner for Scheduled Castes and
. Scheduled Tribes agreed to lend his organi-
¢ sational support for sample surveys or for
‘ surveys to help in identifying bonded labour.
One of the questions tha: have been raised
is this : Suppose the concerncd authorities
do not take steps for the purpose of identi-
fying the existence of bonded labour in a
particular area. Now, wha: would be the
method adopted to deal with this problem ?
For this purpose, the various research insti.
tutes, especially the research institutes under
the Commissioner for Scheduled Castes and
Scheduled Tribes and the Director of Tribal
Welfare, would be made effective use of for
the purpose of identifying the existence of
bonded labour and in such cases, the States
like Gujarat may not be in a position to
claim tha: the bonded fabour system had
| been completely abolished in their States.
i Then, Sir, it was also decided that in each
i State the Government concerned should
prepire  and implement schemes for the
social and economic rehabilitation of the
emancipated bonded labour, The State
tabour Departments would act as nodal
points for co-ordinating the activities of
the other Departmenis relaling to bonded
labour. Farther, since the abolition of the
bonded labour is an important and integral
part of the programmes for the weaker
sections of the community for the uplift-
ment of which annual allocations a'e made
in the Plans, specific schemes are (o be
drawn up by the States for the rehabilitation
of the bonded labour and the schemes may
be sent to the Union Labour Ministry which
is the nodal Ministry for co-ordination
amongst the Central Ministries, It has also
been decided, Sir, that each Labour Minis-
try should take active interest in this matter
and, while they prepare their Annual Plan
for their respec’ive States, they must include
provisions for the purpose of relieving the
bonded labour and for rehabilitating theni.
The annual plans must contain such provi-
sion and the scheme which they prepare
! must be sent to the Labour Ministry for the
purpose not only of scrutiny but also of
seeing in what manner it can be helped so
; far as implementation is concerned  This is
j onz aspect of the mat'er which T wanted

| to bring to the nofice of the House. Y do
\ not wish to take any more time This is




147 Bondcd Labour Systemn

[Shri K. V. Raghunatha Reddy]
a piece of legislation which is historic in
its charac'er and which has received abun-
dant support from various sections of the
House.

Thank you very much,

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : The question is :

“That the Bill to provide for the aboli-
tion of bonded Iabour system with a view
to preventing the economic and physical
exploitation of the weaker sections of the
people and for matters connected there-
with or incidental thereto, be aken into
consideration.”

The motion was adopted,

THE VICE-CHAIRMAN (SHR} LOKA-
NATH MISRA) : We shall now take up
the clause-by-clause consideration of the
Bill,

Clauses 2 to 5 were added to the Bur,

Clause 6—(Ligbility to repay bonded debt
. to stand extinguished)

SHRI KRISHNARAO NARAYAN
DHULAP : Sir, I beg to move~

1. “That at page 4,—
(i) in lines 30-31, for the words ‘as

soon as may be practicable’ the words
within thirty days' be substituted; and

(ii) in lines 36.37, for the words ‘as
soon as may be practicable’ the words
‘within thirty days’ be substituted.”

The question was proposed.

Sir, I have given this amendment and 1
will draw the attention of the hon. Minister
to sub-clause (6) of clause 6, which sta‘es :

“If restoration of the possession of any
property referred to in sub-section (4)
or sub-section (5) is not made within
thirty days from the commencement of
this Act...”.

That provision is there. [n clauses (4)
and (5) the words used are “as soon as
may be practicable”, In bo'h these, these
words are to be substituted by the words
“within “thirty days”, as this provision is
already there in sub-clause (6). Therefore.
I move this amendment, and 1 think the
Minister should have no hesitation in
accepting this.
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SHRI K. V. RAGHUNATHA REDDY :

Since the property would be in the custody

i of the court, the court must have permis-

} sion to dispose of this matter. If you lay

- down a period of thirty days, there may

be some difliculties for the court. There-
fore, I oppose this amendment.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : The question is :

f. “That at page 4,—

(i) in lines 30-31, for the words ‘as

soon as may be practicable, the words
within thirty days’ be substituted.”

(ii) in lines 36-37, for the words ‘as
soon as may be practicable’ the words
‘within thirty days’ be substituted; and

The motion was negatived

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) ; The question is :

“That clause 6 stand part of the Bill.”
The motion was adopted.
Clause 6 was added to the Bill.
Clauses 7 to 9 were added to the Bill.

Clause 10-~(Authorities who may be

Specified for Implementing the Pro-
visions of this Act)
SHRI KRISHNARAO NARAYAN

DHULAP : Sir, [ beg to move :

2. “That at page 6, line 19, after the
words “subordinate to ium” the words
“not below ithe rank of a Divisional
Magistrate or a Deputy or an Assistant
Collector” be inserted.”

Sir, this amendment is crystal clear and
does not require any explanation. The
Sub-Divisional Magistrate will be the Chair-
man of the Vigilance Committea which
will be appointed. The District Magistrase
may specify the officer subordinate to him.
It should be specifically mentioned herc
that the officer should not be below the rank
of Sub-Divisional Magistrate, or a Deputy
or an Assistant Collector, otherwise per-
haps the Tehsildar may be appointed on his
behalf. Therefore, this specific provision
has been brought.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Are you accepting it ?

SHRI K. V. RAGHUNATHA REDDY :
No. I am not accepting.
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THE VICE-CHAIRMAN (SHRI LOKA.

NATH MISRA) : The question i :

2. “That at page 6, line 19, after the
words ‘subordinate to him’ the words
“not below the rank of a  Divisional
Magistrate or a Deputy or an Assistant
Collzctor™ be inserted ”

The motion was negatived.

THE VICE-CHAIRMAN
KANATH MISRA): The question is:

[12 JAN. 1976}
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{ would request the hon. Minister to

accept this.

SHRI K. V. RAGHUNATHA REDDY:
Sir, this provisiom regarding the economic
welfare must be as far as practicable.

" Therefore, I am opposing the amendment.

(SHRI LO-

“That Clause 10 stand part of the Bill.”

The motion was adopted.
Clanse 10 was added to the Bill

THE VICE-CHAIRMAN (SHRI LO-

KANATH MISRA) : Clause {1 stand part .

of the Bill. There is one ameadnient by

Mr. Dhu'ap.

Clause [1==Duty of District Magistrate
and other officers to ensure credir

SHRI KRISHNARAO NARAYAN
DHULAP : Sir, I beg to move -

3. That at page 6, ling 25, the words
‘as far as practicable, try to’ be deleted.

The question was proposed.

SHRI
DHULAP : Sir, this is a very important
amendment that I am making and the hon.
Minister should have no hesitation in ac-
cepting this. There should be a mandatory
provision on the officer concerned to carry
out whatever burden is put on his shoul-
ders. He should do his work effectively.
The words used in this clause are:

*“The District Magistrate authorised by

KRISHNARAO NARAYAN !

the State Govercmens under section 19 .

and the officer specified by the District
Magistrate under that section shall, as
far as practicable, try to promote the
welfare of the freed bonded

labourer -

by securing and protecting the economic -

interests of such bonded labourer

Sir, if the intention is that thiey should be

given some protection effectivaly, then I do

not understand why this loose pharseology
has been used. Therefore, [ want to re-
move “as far as practicable, try to”.
should go and then the clause will read
like this: “The District Magistrate shall
promote the welfare of the freed bonded
labour.” This provision is being made
mandatory by this amendment.

This

Therefore,

THE VICE-CHAIRMAN (SHRI LO-
KANATH MISRA) . The question is:

3. “That at page 6, line 25, the words
‘as far as practicable, try to' be deleted.

The motion was itegatived.

THE VICE-CHAIRMAN (SHRI 1.0-
KANATH MISRA): The question is:

“That Clause 11 stand part of the Bill.”
The motion was adopted.
Clawse 11 was added 1o the Bill,

Clause 12 was added to‘lhe i

THE VICE-CHAIRMAN (SHRI LO-
KANATH MISRA): Clause 13 stand part
of the Bill. There are four amendments.
Mr. Deorao Patil is not here.

Clause 13—Vigilance Commiftces

SHRI KRISHNARAO NARAYAN
DHIJLAP : Sir, I beg to move:

5. “That at page 7, line 4, after the
words ‘two social workers’ the words
‘one of whom shall be a woman social
worker’ be inserted.”

7. “That uat page 7, line 18, after the
words ‘two social workers’ the words
‘one of whom shall be a woman social
worker’ be inserted.”

The questions were proposed.

Sir, T have made a specific provision be-
cause much has been said about the Inter-
national Women's Year, A specific provi-
sion should be made regarding taking a
woman social worker i the committce.

Therefore, this has been put forth by me.
I think there should not be any objection
whatsoever {from the other side to accept
these amendments

SHRI K. V., RAGHUNATHA REDDY:
There is no provision for women social
workers to be appointed and this need not
be provided by law,

THE VICE-CHAIRMAN (SHRI LO-
KANATH MISRA) : The question is :

5. “That at page 7, line 4, after the
words ‘ewo social workers’ the words ‘one
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of whom shall be a woman social worker’
be inserted.”

The motion was wegatived.

THE VICE-CHAIRMAN (SHRI LO- !
KANATH MISRA): The question is:

7. “That at page 7, line 18, after the

[RATYA SABHA]
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SHRT K. V. RAGHUNATHA REDDY :
Sir. two aspects will have to be appreciated
As far as the offence part is con-
cerned. we have made it cognizable so that
notice of the offence can be immediately
taken note of. But, as far as the bailable
part of it is concerned, you will kindly
appreciate, the principleg and circumstances
in which the bail can be granted have been
Jaid down by various High Courts and the
Supreme Court, Therefore, taking into
consideration all those principles, Sir, we
thought that in a muatter like this, though

" it is cognizable, it can still be made bailable

words ‘two social workers’ the words

‘one of whom shall be woman social
worker’ be inserted.”

The mulibn was negatived.

THE VICE-CHAIRMAN (SHR1 1.0-

KANATH MISRA): The question is:
“That Clause 13 stand parl of the Bill".
The motion was adopted.
Clause 13 was added ro the Bill,
Clauses 14 to 21 were added to the Bill.

THE VICE-CHAIRMAN (SHRI 10O-
KANATH MISRA) : Clause 22 stand part
of the Bill. There is one amendment by .
Mr, Dhulap.

Clause 22—Cognizance of offcuces.

SHRI KRISHNARAQO NARAYAN
DHULAP (Maharashtra) ;: Sir, I move the
following amendment :

8. *“That at page 9, line, 15, for the
word ‘bailable’ the word ‘non-bailable’
be substituted.”

The question was proposcd.

SHRI KRISHNARAO NARAYAN
DHULAP : Sir, I hope, my hon. friend,
Shri Amjad Ali, will try to support me as
far ag this amendment is concerned. Sir, |
much has been said about this system of |
bonded labour. If in any form, it is found
to be in existence, then it should be dealt
with very drastically.  Some provision
should be made so that there should not
be any scope for the continuance of this
sort of nefarious, anti-social system in this
country. If the offence is cognizable why
is it not madc nonbailable ? If it is made
non-bailable, then it witl be a sort of a
deterrent in the minds of those who are
actually dealing in such type of activities
All my earlier amendments are rejected, and
I hope the hon. Minister will at least accept .
‘this amendment. i

" because, in all matters like this, the courts

are likely to enlarge the persons, and in-
stead of getting these people enlarged*on

' bail by courts, we would like to provide
+ §for this in the law itself.

THE VICE-CHAIRMAN (SHRI
KANATH MISRA): The question 18:

8. “That at page 9, line 15, for the
wotd ‘bailable’ the word ‘non-bailable’
be substituted.

Th- motion was negatived.

THE VICE-CHAIRMAN (SHRI 1.0O-
KANATH MISRA): The question is5:

“That clause 22 stand part of the Bill.”
The motion was adopted.

Clause 22 was added to the Bill.
Clauses 23 1o 27 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRI K. V. RAGHUNATHA REDDY :
Sir, 1 move.

“That the Bill be passed.”

LO-

The question was put and the motion wuas

. adopted.

THE EQUAL REMUNERATION BILL,
1976

" THE MINISTER OF LABOUR
K. V. RAGHUNATHA REDDY):
beg to move:

“That the Bill to provide for the pay-
ment of equal remuneration to men and
women workers and for the prevention
of discrimination, on the ground of sex,
against women in the matter of employ-
ment and for matters connected there-
with incidental thereto, be taken into
consideration.”

(SHRI
Sir I



